IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

: , ‘ ERNAKULAM BENCH
&‘) . . . d—

0.A No._ 93 ~ of 1993,

DATE OFYDECISION_19-1=1993 .
Mrs Rajamma AN - Apmmmngﬁ//
M Asgk M Cherian ‘ Advocate .for the AppIicaﬁt;(é( ,
e , , ‘Versus ' ) /
Superintendent of Past R%pmwem(g : , N
Offlcas, Mavellkkara & 2 athers 7

Mr Joy Georage, ACGSC ' Advocate for the: Respondent (s)

CORAM :
' The Hon'ble Mr. AY- HARTOASAN,IJ0DICTAL MEMBER
-
The Homble Mr.R RANGARAJAN, ADMINISTRATIVE MEMBER

Whether Reporters of local papers may be alloyved to see the Judgement ?
To-be referred to the Reporter or not? }\{N

Whether their Lordships wish to -see the fair ‘copy of the Judgement ? /\/\
"To be circulated to all Benches of the Tribunal ?

JUDGEMENT

L=

(Hon'ble Shri AV Haridasan, J.M.)

The applicant who has been working as Extra Departmental
¢ - : ,

'Sub Postmistress, Mankamkuzhi Prom the year 1968 has appraabﬁ;d
this Tribunal with this application praying that the prépmsal to
terminate her sérvices as EDSPM on the E.D.Branch PBst GPfice
being converted into bepartmentél Gffice méy be7décla¥ed illégal
and unjustified. Till now ne order has been issued by the
Dapartment abolishing the E;D.Brandh‘Post Cffice at Mankamkuzhi.
- 0f course it is the preraogative of‘tﬁe;Departmént to decids uhefher
( a reqular Poast Officé has to be estaalishadvor uhathér ég Ex;ra
.'TDépartméntal'Branch Poéﬁ_QFfIce shoudd coﬂtipﬁe. I?_thay-take-.
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" nated without fellowing the mandatoery praviéions contained .in

“De
a dgciéipa'to abélish an EDBPO and convert it to a Dapa:tmental
0fPice considering the requireﬁént 6? the locality, ths decision
cannot be said to be arbitrary or irraﬁiénal, \The appliéamt will
have a grievance only if in that pr9cess, her serviées are termi-
, : - .
Chéptar V-A of the Industrial Disputes Act or the departmental

rules and instructions. The appointment and service conditions

of the ED Agents are governed by instructions issued by the

Director General of Posts €rom time to time. There are sufficient

safeguérds in these instructions regarding accommodating ef
uarkihg ED Agenfs retranched.fer’uant'aé vacancy on éccaunt'af
abalitimn of an ED Branch ngt ﬂéfice. e cannqt presume that
the Departmental aﬁthoqities Qeuld'act\in violation of the above-
said.instructiensﬂ ‘if the post af'EDr5qb Pmstmistress.atvﬁaq-

kamkuzhi is to be abolished, the Department may eonsider'rehabi-

‘litation of the applicant who has been working there fet@ more

than 2 deca@es. Therefore we are of the viseu that the apprehen-
sion in the mind of fha appiicant at the mahant that shavgauld be
throun out of service doss ﬁpt appaar to be based on any faét;

In these cireumstances,lwe are of tﬁe view that the application

is prematurs and therefore we reject the same under Segtion 19]3) -

(R RANGARAJAN) ‘ | (AV HARIDASAN)
ADMVE. MEMBER  JUDICIAL MEMBER
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